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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commercial Complex(BDA),
Indiranagar,

Bangalors - 8§60 038

-  755/86(T 2
(R’p.blcahion gib/BZ{J ( 5 ), Dated the .c Oct , 86,
Te Shrifajendra Reddy,
BK 211/YPR, Railway Protection Force Office,
Yeshwanthpur, Bangalofe, . .o Applicant

Versus .

1. The Security Officer (N),
Bangalore City Rly. Station, Bangalore,

2, The Chief‘Security Officer,
Southern Railway, Madras Beach,
Madras, .+ Respendents

Subject: SENDING COPIES OF ORDER, PASSED BY THE BENCH
IN APPLICATION NO,755-/86(T)

NI

Please Findjanclpsgq,hexquith the copy of the Order/interim—Oeder
passed by this Tribunal in the above said Application on 30,9,1986

L

(N, RAMAMURTHY)
SECTION OFFICER

(Judicial)fgzé”,, :

Encl: As abpve.

Copy toia’
1, Shri M, Raghavendrachar,

: '~ Advocate,
No,1074-75, Ist Stage,
B.S.K. Mysore Bank Colony,
Main Cross Sub Cross-4,

-Bangalore-50, . . .. .

»e Advocate for Applicant

2., Shri M, Sréerangiah,
Central Govt, $tanding Counsel,
Main Road, Cubbon Pet,
Banagalore-560002, .+ Adwocate for

; - ' ‘Respondents,
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3049-¢g@86 _ : In vieuw of the amendments mads
P - P ik ~+ in September 1985 to the
S 3 ' " Railwvay Protection Force
' : (RPF) act, 1957 the RPF
satisfies the requirsments of
Yany other armed forces of
the Union' within the meaning
- of the expreasion ocouring in |
" gection 2(a) of the Adminis-
trative Tribunals act, 1985
. (ATA) and as suych the provisions
- of ATA will not apply to the
‘present case in the absence of
a Notification issued by the
central Government under 2
section 14(2) of the ATR. As
no such Notification has yst
been issued let the Registrar
of this gench take steps to
transfer this application
initially filed as a writ
petition, to ths High Court of’

) Karnataka, ;4 _
e -
(L.ngiiggaé ' (Cho.Ramakrishna Rao
member{A) | Member(d)

30-9-1986 = 30-9-1986

' | ;

| {/‘ﬁ' M/'Iﬂ\b

.

—

SAETT

my N
sz--:;F*l GETZE ”/)" 56 .

CENTRAL ADLULL. . .AUVE TRIBUNAR

ADDITIO.IAL BENCH
BANGALBRE




R::.GIDT SRED/AD

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commercial Complex(BDA),
Indira Nagar,
Bangalore=560 038,

Dated the Ocdoba., 1986,
REF: APPLIGATION NO._TS%9 J8e /G L6 w0y 1588
To
The Registrar,
i “#igh-Court of Karnataka,
i gl : . High Court. Budddimd, oo R St T Gl e
Sk TR . Baqqalore desy PRGN Sl
Subjebt ‘Returning of W.P.NQ. ) ‘D"/EQ *"—
o s ~to. the -High Court- of Karnataka. o

S .~ High.Court-of Karnataka; Bangalore, transferred to Ehisat o v
Tribunal under Section 29 of the Administrative Tribunal.
CAct,lo8By s returned herewith. for necessary action, inﬂwu i

- ome mecopy-0f-which 15— enclosed herewith. ... S b ity el
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. pursuance of this Tribunalls. Order Dated __3CS I T e
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
Commercial Complex(BDA),
Indiranagar,
Bangalore - 8§60 038
755/86(T) -
ica ; 2
(‘Ff’p 4 ‘-30782) Dated the Oct , 86,

Shr jendra Reddy,
/YPR Railway Protection Force Office,
Yeshwanthpur, Bangalofe, ; .. Applicant

Versus .

1. The Security Officer (N),
Bangalore City Rly, Statlon, Bangalore,

2, The Chief Securlty Officer,

Southern Railway, Madras Beach,
Nadras, .+ Respendents

Subject: SENDING COPIES OF ORDER, PASSED BY THE BENCH
IN APPLICATION NO,755-/86(T)

Lz

Plesse find-enclosed hersuith the copy of the Order/interim—8rder
passed by this Tribunal in the above said Application on 30,9.1986 .,

- | ! Ny

(N, RAMN’[UR )
L/’ [ SECTION OFFICE

(‘)',V,-;j g \\@\-75(.) . _ | (Judicial ) W I.
/ - \ \
’ Encl: As above, . Kﬁ§§§£F>\\J

\
Copy to:- : S \?}
1. Shri M, Raghavendrachar, /’\\
: '~ Advocate, ' s
No,1074-75, Ist Stage
B.S.K. Mysore Bank oiony,
Main Cross Sub Cross-4
-sBangalore—5O S wy »+ Advocate for Applicant

2. Shri M, Sreeranglah

! Central Govt, Standlng Counsel

) Main Road, Eubbon Pet,

Ban gglorg-560002 i AdVOcate for
‘ : Respondents,
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30-.-19!!5 : In view of the Lm-ndaonts' made
el ; e s ~+ in Septembar 1985 to the
B ‘ ' Railway Protection Force
(RPF) Act, 1957 the RPF
gsatisfies the rsquirements of
tany other armed forces of
the Union' within the meaning
of the expression occuring in
" gection 2(a) of the Adminis-
trative Tribunals act, 1985
, (ATA) and as sych the provisions
- of ATA will not apply to the
‘~present cass in the absence of
a Notification issued by the
Central Government under :
section 14(2) of the ATA. As
no such Notification has yet
been issued let the Registrar
of this gench take steps to
‘transfer this application
initially filed as a writ
petition, to the High Court of
Karnataka,.
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L. H.ARegd) | (Ch.Ramakrishna Rao
member(A) | Mmember(Jd)

30-9-1986 | 30-9-1986
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